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 rural  sector  is  so.  very  conversant ।
 Further,  the  draught  animal  power
 cannot  be  replaced  by  mechanical  de-
 vices  unless  the  size  of  the  average
 farm  holding  ig  increased,  The  animal
 energy  in  agricultural  operations  today
 is  only  100  days  in  a  year.  This  could
 be  bettered  by  new  cropping  patterns
 and  improvement  in  animal  drdwn
 implements  ang  vehicles,  With  added
 potential  of  rural  transport  we  can
 achieve  optimisation  of  animal  energy.
 The  other  benefit  is  the  fuel  generat-
 ed  by  animal  dung  and  compact  of:
 raw  material  for  Gobar  Gas.

 With  3,000  slaughter  houses  in  the
 organised  sector,  ७  million  animals
 every  year  provided  7  lakh  metric
 tonnes  of  meat.  The  unorganised  slau-
 ghter  is  almost  the  same  quantity.

 Hence  I  call  upon  the  Government
 to  have  serious  re-thinking  on  the
 animal  as  power  for  added  energy  to
 uplift  the  rural]  sector.

 (11)  REPORTED  MOVE  TO  ACQUIRE  SCIEN-
 TIFIC  HELP  FROM  WEST  GERMANY  TO
 EXPLORE  MINERALS  FROM  THE  0०  BeEp

 SHRI  CHITTA  BASU  (Barasat):
 The  reported  move  for  the  Govern-
 ment  to  acquire  from  West  Germany
 a  research  vessel  for  dredging  mineral
 nodules  from  the  ocean  floor  has  caus-
 ed  concern  among  oceanographic
 scientists  in  our  country.

 The  Government  is  understood  to
 have  recently  entered  into  an  agree-
 ment  with  Government  of  West  Ger-
 many  in  terms  of  which  the  Govern-
 ment  of  West  Germany  shall  provide
 sophisticated  equipment  and  build  a
 research  vessel  for  India  to  collect
 data  of  exploitable  deposits.

 Scientists  of  our  country  are  of  the
 view  that  the  decision  to  go  in  for
 ‘West  German  technology  might  ham-

 per  the  development  of  indigenous
 talents  in  the  high  technology  area.
 They  further  pointed  out  that  indi-
 geneous  technology  has  made  consi-

 erable  progress  and  is  now  in  an

 advanced  stage.  As  for  example,  ‘the
 research  vessel  ‘Gaveshani’  which
 scooped  mineral-packed  nodules  ?
 the  Indian  Ocean  in  January  last  was
 manufactured  at  the  Garden  Reach
 Workshop  in  Calcutta,  relying  on  the
 available  indigenous  talent  and  tech-
 nology.  Only  a  few  sophisticated
 equipments  were  imported  for  the
 vessel.

 The  India’s  ocean  bed  mining  holds
 out  a  very  bright  prospect  and  all
 efforts  are  to  be  made  for  the  fullest
 exploitation.

 In  order  that  the  potentials  can  be
 fully  exploited,  it  is  essential  that
 India  shall  have  to  develop  its  own
 self-reliant  technology.  Any  agree-
 ment  for  foreign  collaboration  in  the
 area  where  indigenous  technology  is
 available,  shall  not  be  in  the  national
 interest.

 In  view  of  the  fact  that  indigenous
 technology  is  available  in  the  area  of
 Sea-bed  mining,  it  is  not  desirable  to
 have  collaboration  with  West  Ger-

 many.

 It  is,  therefore,  urged  that  the
 Government  shoulq  review  its  de-
 cision,  if  already  taken,  and  a  state-
 ment  by  the  Ministry  of  State  for
 Science  and  Technology  is  called  for
 to  clarify  the  position  of  the  Gov-
 ennmment  in  this  regard.

 (ili)  REPORTED  TOKEN-STRIKE  ON
 21-4-1981  म  WORKERS  IN  INDUSTRIAL,
 COMMERCIAL  AND  OTHER  SECTORS  IN
 DELHI.

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  Under  Rule  377,  I  am
 making  a  statement,

 The  workers  employed  in  industrial,
 commercial  and  other  sectors  in  Delhi
 are  on  one  days  token  strike  to-day
 (21-4-1981)  in  support  of  their  de-
 mand  forgfts.  500|-  minimum  wage
 for  unskilled  workers,  abolition  of
 contract  and  casual  labour,  guarariteed
 supply  of  essential  items  at  subsidised
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 rates  and  guaranteed  employment  for
 all.  Theses  demands  are  genuine  and

 ।

 reasonable in  view  of  the  steep  rise
 in  the  prices  ०  essential  commodities
 on  the  one  hand  and  the  enormous
 rate  of  profit  being  earned  by  the
 employers  on  the  other  hand.

 I,  therefore,  urge  upon  the  Gov-
 ermmment  to  make  statement  in  the
 House  in  this  matter.

 fiv)  NEED  2  sTOP  RECOVERY  or
 LOANS  AND  STAY  OF  LEGAL  PROCEEDINGS
 LAUNCHED  AGAINST  THE  UNITS  ESTAB.
 LISHED  EY  UNEMPLOYED  AGRICULTURE
 GRADUATES.

 SHRI  UTTAMRAO  PATIL  (Yavat-
 mal):  Under  Rule  377,  I  am  making  a
 statement.  ही

 In  1971  Government  of  India  had
 launched  a  scheme  to  provide  employ.
 ment  to  educated  unemployed  agri-
 culture  graduates  and  engineers  to
 develop  Agro-Industry  in  the  coun-
 try  through  Agro  Service  Centres  and
 other  schemes  prepared  by  the  Gov-
 ernment  of  India.

 Most  of  these  units  had  been  spon-
 sored  by  Government  of  India  and
 schemes  made  thereof  were  imple-
 mented  by  respective  State  Govern-
 ments.  The  Union  Government  also
 promised  loans  by  nationalised  banks
 with  only  5  per  cent  interest  and
 many  other  facilities,

 However,  despite  the  project  re-
 ports  prepared  by  the  state  units  of
 Agro  Industrial  development  corpo-
 rations,  many  of  these  units  were  not
 foimd  feasible  specially.  The  entre-
 preneurs  were  not  given  full  loan
 equipments  and  facilities  by  tractor
 units  in  many  cases.

 As  a  result  many  of  these,  units
 became  side  units  within  6  months  or
 a  year  or  two,  thus  became  unable  to
 repay  loan  instalments.  As  a  result
 the  nationalised  banks  had  begun  re-
 cavety  and  launched  criminal  proceed.
 ings  in  the  courts.  Thus  many  of  these
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 and  harassment  ag  their  hypothecated
 land  and  assets  are  being  auctioned
 by  the  Banks  through  courts.

 Repreesniation  by  the  entrepreneurs
 regarding  their  difficulties  and  request-
 ing  for  relief  such  as  rephasing the
 repayment  instalments,  permission  to
 sell  out  tractor  units,  refinancing,
 take-over  of  these  units  by  State  Agro
 Industria]  Developmen;  Corporations
 ete.  were  having  no  effect  and  neither
 Banks,  the  Union  Government  nor  the
 State  Government  were  accepting  the
 responsibility  of  the  Scheme.

 Now  it  is  for  the  Government  of
 India  to  intervene  to  stay  loan  टन
 covery  and  legal  proceedings  and  also
 to  help  these  entrepreneurs  by  taking
 over  these  units  by  the  Agro-Industrial
 Development  Corporations  of  the  res-
 pective  State,  rephasing  the  repay-
 ments,  refinancing  the  units,  subsidis-

 ing  phe
 interest.  rate  etc.

 (४).  HaRMruL  EFFECTS  OF  TINNED
 BABy  FOOD.

 SHRIMATI  PRAMILA  DANDA-
 VATE  (Bombay  North  Central):  Con-
 trary  to  the  tall  claims  made  by  manu-
 facturers  of  lbaby  foods,  multinationals
 and  indigenous,  for  popularising  their
 products  through  advertisements,  ex-
 perts  have  concluded  that  there  is  no
 substitute  for  mother’s  milk.

 Mother’s  milk  is  the  healthiest,
 cheapest  and  most  complete  food  for
 baby.  It  has  unrivalled  nutritive  value
 and  immunises  infants  against  disecses,
 Even  women  who  are  sick  and  preg-
 mant  produca  goad  milk.

 On  the  other  hand  due  to  illiteracy
 and  ignorance  of  hygiene,  non-availa-
 bility  of  clean  water,  botte:  and
 nipples,  babies  fed  on  baby  foods
 suffer  from  diarrhoea  and  other
 diseases.

 Number  of  surveys  have  revealed
 that  poor  women  can  produce  400.  mi.


